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a sum of Rs. 98,877, as house rent to
Government;

(b) if se, the names of the default-
ing members; and

(c) the specific steps taken so far
by Government to realise the amount
and the result thereof?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.

(b) It is a long list. The number is
-nearly 400.

(¢) The amount of arrears is inti-
mated to the Secretariat of the Lok
Sabha or Rajya Sabha to effect re-
covery from the final dues of the ex-
Members concerned. If recovery is
not possible from the final dues, the
ex-Members or their heirs are addres-
sed to make the payment. Where any
ex-Member became a Member of a
State Legislature, the Secretariat of
that Legislature is requested for
effecting recovery from the salaries
ang allowances of the Member. If
these efforts fail, legal action is taken
to effect recovery to the extent

possible,

12.31 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPOR-

TANCE

(i) Release of convicts in Gandhi
Murder case

Shri Shavaji Rao S. Deshmuokh

(Parbhani); Sir, 1 call the attention of
the Minister of Home Affairs to the
following matter of urgent public im-
portance and I reguest that he may
make a statement thereon:

“The facts relating to and lead-
ing to the release from Tihar Jail
of Gandhi Murder assassins.”

The Minister of Home Affairs (Shri
Nanda): Sir, my attention has been
drawn to a news item, which was
published in the Press the other day
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about a statement said to have been
made by the Chief Minister of Maha-
rashtra at a meeting of the State Con.
gress Legislature Party about the re-
lease of Gopal Vinayak Godse and
Vishnu Karkare. We have asked the
Maharashtra Government to send us
a copy of the statement said to have
been made by the Chief Minister and
this is awaited.

2. According to a statutory rule in
the Jail Manual, a life-conviet should
ordinarily be release from prison when
he has completed the term of 20
years' imprisonment including re-
missions. By 31-1-1963, Godse had
earned total remission of 8 years, 10
months and 26 days, and Karkare had
earned tota] remission of 8 years, 9
months and 6 days. By the date of
their release, namely, 13-10-1964, in-
cluding remissions, Godse and Karkare
had served a term of more than 24
years, 7 months, and 24 years 5 months
respectively. In ordering their re-
lease in accordance with the 20-year
rule, the Government of India had
taken into consideration the reports
received from the Government of
Maharashtra firom time to time.

3. A telegram was sent to the Gov-
ernment of Maharashtra and to other
States intimating to them 5 days in
advance of the date of the release,
our decision to release the prisoners.
The Home Secretary to the Govern-
ment of Maharashtra was also inform-
ed of our decision on telephone.

4. I might refer in thig connection
to the concern naturally expressed by
many Hon'ble Membtrs on the stnte-
ment of Ketkar that he had previous
information of Godse’'s intentirn to
murder Gandhiji and that he ha:1 con-
veyed this information to the then
Chief Minister, Maharashtra. I had
informed the House that this and re-
lated aspects of the matter will be
enquireg into. Government have de-
eminent person
well-versed in legal matters to hold

this enquiry.
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Shri Hem Barua (Gauhati): Sir, I
rise to a point of order. Where as the
‘hon. Home Minister says that he had
been contacting the Maharashtra
Government for that statement made
by the Maharashtra Chief Minister to
the effect that the Maharashtra Chief
‘Minister advised the Home Minister
mot to release these people, what hap-
pens here in the statement is.. .

Mr. Speaker: He must have heard
-this also that the Government is ¢ry-
dng to get the facts.

Shri Hem Barua: But there is a
‘lacuna here. In the same breath he
says—the hon. Home Minister—that he
contacted the Home Secretary of the
State five days before the actual re-
‘lease of these persons. But he has
not tolq the House what was the ad-
vice given by the Chief Minister of
the Maharashtra Government. That
‘would remove all these doubts and
-difficulties. .. ...

Mr. Speaker: Where is the point of
-order?

Shri Hem Barua: The point of order
is that there is discrepancy even in
the statemnt.

Mr. Speaker: He may resume his
seat. Discrepancy is no cause for any
point of order.

Shri Shivaji Rao S. Deshmukh:
While congratulating the Home
Minister for giving an assurance to
this House that all facts relating to
the declaration of Shri Ketkar will
be thoroughly investigated into, I
wish to ask the Home Minister whe-
ther he is aware of the fact that on
the interpretation of a statutory rule
in the Jail Manual which he has stat-
.ed before the House, the Supreme
Court has given a specific finding that
life imprisonment means imprison-
ment for life and not for 18 years or
20 years?

Shri Nanda: May I further add, Sir,
:that after this statement was ready on
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the telephone there was some message
from the Chief Minister of Maharash-
tra (Interruption).
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Mr. Speaker: The hon. Member
wants to know whether he is aware
of any Supreme Court judgment that
life imprisonment does not mean im-
prisonment for 20 years?

Shri Nanda: This case had come be-
fore the Supreme Court and it was
said that it is open to the Govern-
ment to keep a prisoner for a longer
period. The mormal thing is thig as
per the statutory rule under the pre-
sent Act. That is the position.

Shri Shivoji Rao S. Deshmukh: No,
no. The question ig this. In the in-
terpretation of the same statutory
rule, the Supreme Court, a; the re-
quest of this Government, because
Godse’s petition was being opposed
by the Government of India, on a spe-
cific plea taken at the instance of the
Government of India, gave the find-
ing that life imprisonment means im-
prisonment for life. Therefore, I wish
to know from the Home Minister. ...

Mr. Speaker: That he has made
clear.

Shri Hem Barua: In this very case
a verdict was given by the Supreme
Court.

Mr. Speaker: Is there any other
signatory who wants to put a ques-
tion?

oY gerAtae weE (FiRT) : weae
HERA, qE IART BIFT FT AN A
waTr  FITAT A1 GAR FE FT AAGE
am A A A ag femr g & fF
AMEE THAGHT ¥ AAAT AreEd

-

FEAE OF ...

W WEEY N AT ST
#E  garw ot F5 a7 gfaem & 3
I wa ?
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oY qRFYOE AT . FETAT AT
ST F " H AN AT AT T, FaA
Tz, wdafaw  Of7 § @ w
¥T IaF1 garen (wiferr) @@ 9%
fam ar & fag o gan-sre 713
AR YAl I q9A qTer
ot faaras (G657 www) ook
wrRifes wdfagi & T F W
& fq aq1 g 7 w1 TEAeH
gar &, afr oz, @1 wmr 7
ATz gz a foas wyfaar fex
FENHAIS 39 ¥ fou gemre a1 w1E
UF  EATAT INH HLAT 7

wegq WEIRE ;. #9199 faq
At Frar 5 acried 93 4@ a@
e | T=HTE FATET Ot AT o
WFTE TR aF % T T TR T
T ®w1E a7 & oy 1Y aer 9y
9z % At fmT ag awmedr JE e
kAT 21 #a fafqees aa aaqdT
qEEg & AAZT & A9 T 3 |

Nt geEtew wtew o feET A
UFEH § AT 57 g1 & gHICAD
#7747 T FOATAT 97T |

oY A=Y 0 ST FET AT & IH M
®IE EATE HaOAS A2l a1 A%d1 § HIT
94 & forg graafe s F7= afed
HYC FT AMAAT |
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Y Aot waE : fa S
F 37 =l F71 §9 a9 ¥ AT § GIA
¥ arr  #eaE fRaT AT TR w1
IR FATHT FATT I F AN H
T A7 v R ?

weOs WEEw ;AT AEIET |

Shri Narendra Singh Mahida
(Anand): May I know whether this
Godse had entered into any corres-
pondence with the Home Minister and
given an undertaking that he will not,
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after his release, take any part in any
activities?

Shri Nanda: No, Sir.

Shrimati Subhadra Joshi (Balram-
pur): As most of the pople accused
of murder were connected with RSS
and Hindu Mahasabha, is the Govern-
ment thinking of keeping a watch
over the activities of these parties and
organisations, and is the Government
trying to get a report from the Maha-
rashtra Government on the activities
of these parties and organisations?

Shri Nanda: I do not want to bring
in the organisations. Everybody con=-
necteq with this and all the ramifica-
tions are going to be investigated.
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12,40 hrs.

PAPERS LATD ON THE TABLE

ANNUAL REPORT OF INDUSTRIAL
Fmance CORPORATION

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to lay on
the Table a copy of Annual Report
of the Board of Directors of the In-
dustrial Finance Corporation of India
for the year ended the 30th June,
1964 along with the statement show-
ing the assets and liabilities and pro-
fit and loss account of the Corporation
under sub-section (3) of section 35 of
the Industria] Finance Corporation
Act, 1948, [Placed in Library. See
No, LT-3529/64.]

AMENDMENTS TO INDIAN POLICE
Service (Pay) Rurss, 1954,

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): Sir, on behalf of Shri Hathi
I beg to lay on the Table a copy of
Notification No. GSR 1611, dated the
14ty November, 1964, making certain
amendments to Schedule III to the
Indian Police Service (Pay) Rules,
1954, under sub-section (2) of section
3 of the All India Services Act, 1951.
[Placed irn Library. See No: LT-3530/
64].



